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VETERINARY COUNCIL OF INDIA 

NOTIFICATION^'. .,- r 

New Delhi, the 12th November, 1991 

G.S.R. 678(E).—In exercise of the powers confer
red by section 66 read with* section 19 and section 20 
of the M a n Veterbary Council Act, 1984 (52 -of 
1984), the Veterinary Council of India with the- pre
vious approval of the Central.'..Government ..hereby 
makes the following, regulations, narhely :— 

1. Short title and commencement.—£1) These regu
lations may be called the Veterinary Council of 
India (Inspectors and Visitors) Regulations, 1991. 

(2) They shall come into force with immediate 
effect. _ _. . . . . 

2. (1) Definitions.—In these regulations, unless the 
contest otherwise requires,-— 

(a) 'Act' means the Indian Veterinary Council 
Act, 19S4 (52 of 1984); 

(b) 'Executive Committee' means the Exe-
'cutive Committee constituted under . sub-

' section (1) of section. 12,.of the Act; 

(c) Inspector1 means the veterinary inspector 
appointed under sub-secfion (1) of section 
49 of the Act; 

(d) 'President' means the President of Veteii-
nary Council of India elected under sub
section (4) of section 3 of the Act; 

(e) 'Secretary' menas the Secretary of the 
Veterinary. Council of India appointed under 
sub-section (11 of section II of the Aet; 

(f) 'Visitor' means a visitor appointed under 
sub-section (1) of section-20 of the Act 

(2) Words and expressions used in these regula
tions and not seperately defined above shall have the 
same meaamg as in the Act. 

3. Inspection of Veterinary Colleges, hospitals and 
institutions and examination held by a University, 
Board or other veterinary institution.—(1) The Veteri
nary Council of India shall appoint not less than three 
inspectors to inspect Veterinary Colfege, hospital ot. 

other bsritution where veterinary,education is gtQ 
"t>r to-attend- aoy.-vegeftftary examination held by say 

University, Board or other veterinary institution. 

'(2) It shall be (he duty of the' Secretary to ascê aio 
periodically from the University, Board or other 
veterinary institution conducting veterinary examina
tion, the date_ and_ glace of every suchexarainsdoa .. 
which may be inspected" by the Veterinary Couacu 

of India . •• , - - . . ••• • -. :• ' . 

4. Appointment of Inspectors,—(I) No person shaj' 
be appointed as an inspector unless the possesses (M 
follownig qualifications, namely :—̂  

(a) (i) a recognised veterinary qualification fe-
cluded in the First Schedule of the Act-

OR • 

(u) a recognised veterinary qualification inde
ed in the Second Schedule of the Act. 

(b) (i) must -have atleast five-years1 " teaching 
experience in a veterinary institution. 

OR 

(u) twelve years' professional' standing 
• OR > " 

(iii) ten years' professional standing with, three 
years' experience as veterinary exa'mtasf-

(2) Every inspector shall receive from the Presi
dent a commission in writing under the seal of &e 
Council arid -the commission shall, specify the veterina
ry college, hospital, or other institution, \yhere veteri
nary education is given the veterinary - examination 
conducted'by "the Urirversity, Bb'ard or o&'er veterinary 
institution' which'is required, to be bspecled by nan 
and he shall report to the Executive Committee there
on. 

(3) An inspector shall not accept hospitality from 
any veterinary college or from examiners or from 
any official of the University, Board or other insti
tution conducting veterinary excav.i nation.. -r 

(4) An;'inspector"commissioned by the. Veterinary 
"Council of India shall be paid travelling -allowance 
and other allowances as prescribed for the memoes 
of the Council for-atteoding its-.meetings. 

(5) No member of the yeterinary Council of India" 
shall be appointed as ah inspector. 

5 Procedure of inspection.—Every inspector shall 
comply with the followbg requirements, namely :— 

(a) to make himself acquainted with such pre
vious report on the facilities for teaching 
existing at the veterinary college, hesptts-
or other institution where veterinary ecuca-
tion is given and with the quahiying exa
mination or veterinary examination conaurt-
cd by the University, Board, Veterinary 
institution which he is appointed to inspect, 
as the President mav direct and with the 
remarks of the body conducting the exami
nations, the institutions authorities and tee 
observations of the Council thereon; 
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M J ? d : P e r s 0 E 3 ^ * v every examinatioa 
- ;; - ,-iitch He is req; -d to inspect and to ins

pect veietmaiy cviieges, hospitals and otlr*-
lasumuons -where veterinary education k 
given m regard to matters life staff, equir> 
rasni. accommodation, training and otW 
tucuitics for veterinary instruction and' 
tram:ag but shall not interfere with the c-n-
auc[ thereof. 

to " E ^ S r - J f - r ^ 0 r S - ~ ( 1 ) U "u r n i s b i Q§ to* "=ott to me c.>e.unve Committee under sub-re'mlrifinnm 

S ta£effjate2°ncally about the sufaeiencv or 
?£ • t• e " c h ^animation and a!sc to re-o-4 
therein his specific opinion whether- " i a 

<ar the examination was properly conducted: 
<b)

 F ^ S 6 ? * 0 ? 8 f 0 r s u c h lamination were 

• tae. eaucation imparted; and 

(c) the teaching facilities available in the vefert-
ttuij', college, hospital or other institution in 
^ C ~ V ? ! e r i q a X y e d ^ U c m is given are 

.sirS5:"11^ r £ p ° r t r e f e r r e d 10 a s ingulat ion CD 

(a) set forth all necessary p a r t i c u l a t e the 
juest-ons proposed in the written:, <m. and 

ted ffi? fcP^ ° f e 3 c h " ^ f t f t r » « o S 
tea by .the inspector, the cases and s t a n 
ces provided for clinical and pracricA e^a-
minatrpns, the arrangements L d e for S-
yigtoon, the method and scales of m a rv 
mg, the standard of knowledge shown " br-
™«essfiu candidates and generally ail «-ch 
detads as may be required /or adjudica'in* 
on the scope and character of the axf' a-

(b) -include a brief record of the actual time 
speot̂  by the inspector in inspecting each 

-,; examination on ea^h day of "Sis inspection; 

(c) include inform nti,x> relating to teaching 
facilities,. equipments; accommodation and 
staff existing at such colleges, hospitals and 
institution's and other sections attached to 

(d) Indicate the extent to which the recom
mendations, of the Veterinary Council of 
India in regard to exaraiuations have hem 
carried out ID the case of each examination 
inspected by him and - also the extent to 
which the educational regulations of the 
Veterinary Cpuncii have beex; gives efecf 
to in the education of the students in the 
particular subject or subjects with which the 
inspector is concerned in the institutions" and 

fe? Compere the proof copy • his report on 
csipt from the Secretar with the oris^.. 
and correct, sign and return it to the ~Sec-
irstnry :OT prsrerwrion in the record* of the 
Council as the anthntic copy af the report. 

1. Consideration of the reports.—(1) Every rê  ^n 
of an inspecor shall be printed under the direction of 
the President and a copy of such report shall be re
ferred to the Executive Committee' for coasideratioa 
and report to the Veierinary Couri'cii of India, A copy 
of the report shah be supplied to *>a--*% rr,ar" h~~ -'* 
tbz Executive Committee. each member of 

(2) Reports of inspectors shall be confidential un
less in any particular case the Council shall other-vise 

- direct. 

(3) As soon as a report by an Inspector has been 
printed, sufficient -umber of copies thereof marked 
'ConadenriaP, uni ..- in any particular case the Coun
cil otherwise directs, shall be forwarded to the con
cerned veierinary college hospital, institution or the 
concerned University, Board or veterinary institution 

with the request tfcat it shall furnish to the Council is 
remarks, if. any." within thity days of the receipt of 
the repon by it. 

(4) Every report of an inspector with the remarks 
of tie veterinary college, hospital or institution ins
pected or of the" University. Board or other veterinary 
institution which conduced the examination shall h» 
supplied to e^ch fflemfeex^tihe_£l!GiinaU»nd shall be 
C0-Biidg.rcd byJhgJ^guncil at the ne^me_etmgjoge_-
trieFwhh the ople7va7ioris or tnTT^iculjveToairrihtsa 

(5) A copy of ever/ report of an inspector with thz 
remarks of the veterinary college, hospital or institu
tion inspected or of the University, Board, or other 
veterinary institution which -enducted the examina
tion, as the case may he. 3nd the observations of the 
Executive Committee, thereon, shall, after approval 
of the Veterinary Council of India, be forwarded to 
the'~Centr^]~tjbverament. 

S. Visitor to inspect veterinary colleges, hospitals 
afctf'intfrutions and examinations held by a University. 
Bc^rd' ar other veterinary institution.—The Council 
sfell appoint such number of visitors aslFmav deem 
r e ^ t i r ^ n r s g g ^ r v e r t e n n a r y coneBTHosmmTaEil 

_^I5giS:s^mlSri3m.fir^.y&tnunar^edncaxiaqj.s, given .or-... 
.%L&tgad.an examination heldLbg~ana—UrJxcaiO^ 
Board o? other veterinary institution therefor. 

9. Appointment of visitor.—<l) Subject to the pro-
Visions "of sub-section (2) of 'Section 20 of the Act. 

a visitor may b€\~~~ 
(a) a member of tht Council, or 

(b) a person wht> is or has been a teacher of any 
institution conferring veterinary diploma or 
desree included in the First or Second 
Schedule to the Act;'or 

(c) a person who has acted as an examiner in 
: -.iterinary dic?!oma or degree course inchi-
j ja in rhe" ?;.--• -:r Second" Schedule to the 
~.r-'-; or 

fa) . person who possesses^ veter ...ry d: • —j 
:: deg^ liter undergoing a courst of .". 

in veP :; • incruded in the First or Sec. .„ 
Schec:. - > -he Act and having at least 
ten ye™, -x-.sssional standing. 
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(2^ No person who is appointed as an inspector 
fcr any inspection or examination shall be appointed 
as a visitor for the same inspection or examination". 

(3"' A visitor who is a member of the Veterinary 
Council of India *hsU not recshc any re-
;nur..ration but shall be paid travelling and other 
alio vances as for attending the meeting of the Veter
inary Council of India. 

'•MA visitor who is not a member of the Veisrin-
ary Council of India shall be paid travelling and 
other allowance; as! prescribed tor the members of 
the Veterinary Council of India for attending its 
meeting?. 

(5) A visitor shall not take pan in the inspection 
of any veterinary coHece, hospital or other institution 
where veterinary education is 'given and where he is 
a teacher and of any examination held by any Uni
versity, board or other veterinary institution whore he 
is an examiner. 

(6) Every visitor ihail receive from the President 
a commission in writing under the seal of the Veteri
nary Council of India and the commission shall spe
cify the veterinary college, hosplui or o;her institu
tion where veterinary education is given, *-,nd the exa
mination held by any University, Board or veterinary 
imi;:u!ion which he H required to visit. 

10. Duties of visitor—(l) In furnishing the report 
to ihe Fr2JkJcat it shall be -the July oH a visitor to 
gki his opinion categorically about the sufficiency or 
other-vise of e:\ch ins:i:~i;on examination inspected by 
him and also to record therein whether ; 

(a) the examination, syss properly conducted; 

f.b) the questions for such examination were fram-
• •-. ed having regard to the Standards- of the 

.-. education imparts, ant! '"" 

(c) the teaching facilities available in the veteri
nary collc-ge, hospital ^r other insttfutioti in 
which veterinary elocution is jr. ;n are 
sufficient. 

(2) The report referred to 
above shall; 

in sub-re suiation 
r>, 

fi. ai forth all necessary particular: 25 to the 
questions proposed-in '.he written, oral ssd 
practical parts of each lamination inspected 
by the visitor, the c s ^ and appliances pro
vided for clinical and practical examination, 
the arrangement; made for mvkilahon.. the 
method and scales of marking the siandsrc 
of knowledge shown by successful candida
tes' and generally all such details ?,s may be 
required :'or adjudicating on the scope and 
character of the examination; 

(b) include a brief record of the actual time spent 
by the visitor in inspecting each examina
tion on each day of, his inspection; 

fc) include information'relating to teaching faci
lities, equipments, accommodation and staii 
existing at such colleges, hospital; and insti
tutions and other sections attached to them: 

(d) indicate the extent to which the recommen
dations of Veterinary Council of India in 
regard to examinations have been carried out 
i'-Ahe case of such examination inspected by 
him and also :o-\vhat.axuiU" the -ducaticnal 
regulations* of'the Veterinary <... ,.i of 
tridia ha\e been gh' \\" effect to in the edu
cation of the studei---' in the particular sub
ject or subjects with which the visitor is 
concerned in the instiuuicn; and 

(cj compare the proof of his repcr; on receipt 
from Hie Secretary with 'he original and 
correct- sign and return it -.o the Secretary 
for- preservation In the records of the 
Council as the "authentic copy of the report. 
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